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BRITISH INDIA CORPORATION LI-
MITED (ACQUISITION OF SHARES)
BILL—Contd.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN): I
beg to move*:

“That the Bill to provide for the
acquisition of certain shares of the
British India Corporation Limited
with a view to securing the proper
management of the affairs of the
Company and the continuity and
development of the production of
goods which are vital to the needs of
the country and for matters connect-
ed therewith or incidenta) thereto, be
taken into consideration.”

The British India Corporation was
registered in 1920 and I suppose it is
known to everybody in this country
that the two important unitg viz. Lal
Imli and Dhariwal, which were form-
ed by this Corporation, haq the pride
of place in our country in producing
woollen cloth. Presently BIC is direct-
ly owning anqd managing the two
woollen mills I have just mentioned.
These two woollen mills have also an-
other important aspect because they
employ about 8,000 workers and have
about 15,000 woollen spindles, 17,000
worsted spindles and 500 power-looms.
This ig a very important factor to-be
mentioned here,

BIC has two subsidiaries, namely,
Hlgin Mills Co. Ltd. and Brushware
Limited, ‘Kanpur, Besides, it has subs-
tantial shares in various other com-
panies like Cawmpore Textiles Ltd.,
Cawnpore Sugar Workg Ltd., Champa-
ran Sugar Co. Ltd., Saran Engineering
Company etc.

The shareg of the BIC in Figin Mills
Co. Ltd. and Brushware Ltd are to
the extent of 57 per cent while in other
units mentioneg earlier, the shares of
the BIC very from 38 to 49 per cent.
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The Government of India started
taking active interest in the affairs of
the BIC since 1060 when the financial
affairg of the Company were causing
great concern to the nation and the
country. By 1880 the Government and
financial institutions had acquired ar-
ound 30 lakhs equity shares out of the
total of 65 lakhg shares and thus the
President and financial institutions
together got the voting power to the
extent of 44.3 per cent.

14.57 hrs.
[Surt GULSHER AHMED in the Chair].

The other major group was of Bajo~
rias who were holding 41 per cent con-
trolling power and it is a fact which is
known tgp everybody that while the
Government wag nominating the Chair-
man for the Corporation, the Bajorias
were nominating the Executive Director
ang this dual control was causing a lot.
of problem.,....

MR. CHAIRMAN: Mr, Minister, you
look to me, not to that side.

SHRI KHURSHEED ALAM KHAN:
Sir, I have beautiful faces on all sides.
So I have to look at every one.

MR. CHAIRMAN: But it ig the beau-
ty of the faces. I think on the other
side,

SHRI KHURSHEED ALAM KHAN:
Ag I said the dual control of the flnan-
cial performance of the Corporation
under the dual control particularly
during the last two or three years was
causing a great concern and therefore,
something had to be done to correct
this position. And, as a result of this
dual control and mismanagement, the
losses were mounting and the liquidity
position was severe]y affected. The Cor=
poration was on the verge of collapse
thug affecting production of goods s0
vital to the needs of the general public,
besides affecting employment of a large
number of persons directly on the one

*Moved with the recommendation of the President.
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bhand and adversely affecting the inter-
ests of the Government. Public finan-
cial institutiong and the State Bank of
India, its bankers, on the other. The
accumulateg losses as on 31.3.1980 after
wiping out the general reserves aggre-
gateg to Rs, 358.10 lakhs. So, it was
necessary to do something about it and
therefore, to prevent industrial unrest
and keep the Corporation going, the
Government of India gave 3 guarantees
to the State Bank of India during the
year 1980-81 to the extent of Rs. 817
lakhs to keep the Company going as
the bank had refused to advance them
any loang without the guarantee of the
Government of India.

The Government and the public
financial institutions had investeq con=
siderable funds in the equity/prefer-
ence capital of the BIC. The BIC's ac-
cumulated loans for the last 3 years
amounted to almost Rs, 14 crores which
further causeg great concern to the
Government and to the management of
these mills, And besides this, the high
rate of interest amounting to about
Rs. 3 crores annually was an additional
burden on the resources and the finance
of these units,

Apart from this, the plant ang ma-
chinery of the Corporation requireq to
be modernised and renovateq at an
estimated cost of Rs. 348 lakhs ynder
the first phase of modernisation. But

15.00 hrs.

the Corporation was not in a position
to complete even first phase of this
modernisation because Bajoriag were
not willing to invest any amount and
it was not possible for the Government
only to undertake such responsibility.
Such being the situation it was consi-
dereq not prudent for the Government
and the financial institutions to invest
more funds in the Corporation unless
of course, the ownership vested only
with the Government. It was, there-
fore, decided to compulscrily acquire
all the ghares of the Corporation as
held in private hands by promulgation
of the British India Corporation, (Ac-
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quisition of Shares), Ordinance of 11th:
June, 1981. I feel this was the red
letter day for all the people who were
interesteq in this Corporation and par-
ticularly for the workers—8000 in num-
ber, who are working in thcse units,
For acquiring all the shares as held in
private hand Government would be
paying an amount of Rs. 22,60 lakhs
to the erstwhile share holders. This
amount is based on g valuation of
shares on the British India Corporation
made by the Controller of Capital
Issues. The valuation was found to be
negative and in such cases only 10 per
cent of the face value of shares both«
equity and preference, is allowed. Ac-
cordingly, the Ordinance stipulated the

" amount to be paid in respect of shares

acquired at the rate of 50 paisa per
ordinary and Rs. 10/- per preference
share, As per draft scheme of rehabi-
litation prepared by IFCI in July, 1981,
the guotation gt the Calcutta Stock Ex-
change was alsp showing that the BIC
shares were almost negative.

The financial institutions have al-
ready undertaken a .comprehensive
study for the revival of the British
India Corporation and the Government
have received a report of the IFCI to-
wards the end of Juyly which is under
active consideration and soon decisions
will accordingly be taken. The recom-
mendations containegd in this report
involves proposals leading to certain
commitments by Central Government,
financial institutions, State Bank of
India and the State Government. Now
it would be possible to ensure unified
administration and Government will
have control on the gffairs of the Cor-
poration and it would pe possible for
the Government ang the financial insti«
tutions to inject necessary level of
funds to revive these two prestigious -
institutions.

Government guarantee of Rs. 472~
lakhs given in January, 1981 wag ex-
pected to meet the requirements of tha -
Company till March, 1981. But it will-
be further necessary for the Govern--
ment to provide additional guarantee,
This also is peceiving the attention ands
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{Shri Khursheed Alam Khan]
snecessary action will be taken accord-
ingly.

MR, CHAIRMAN: Motion moved:

“That the Bill to provide for the
acquisition of a certain shares of the
British India Corporation Limited
with a view to securing the proper
.management of the affairs of the
Company and the continuity and de-
velopment of the production of goods
which are vital to the needs of the
country and for matters connected
therewith or incidental thereto be
taken into consideration.”

*SHRI SATYA GOPAL MISRA
(Tamluk): Mr. Chairman. Sir, I rise to
support this British India Corporation
Limited (Acquisition of Shares) Bill of
1981. I support this because our party
has always supported all efforts to con-
vert private ownership into public or
Government ownership. But, Sir, I am
finding it difficult to understang two
things, Firstly, in 1968 it was noticed
that the financial stability of this com-
pany was fast deteriorating. An inves-
tigation was conducted in the affairs of
this company. The investigation report
‘was received in 1970. In 1971, the
Government asSsumeq partial control in
management and louk some responsi-
bility in financial matters which has
grown to Rs. 8 crores and 17 lakhs of
rupees in the last eleven years. Today,
you are talking about acquisition of its
shares. Why has this action been de-
layed so much? Tp whose interest so
much time was u1' .\wed to lapse” Why
was this company not taken over in
18717 'The same partv which is in
power tiday was also in power in 1971,
I fail tc. understand why they did not

. take it (wer at that '{irne. fully knowing
that it ras going in the red. Moreover,
they heiped the company to procure
loans and financial assistance from the
State Bank and L.I.C. etc. This is baffl-
ing indeed. Secondly, two renowned
Millg are part of this corporation, ‘They
are the Lal Imli and Dhariwal Mills
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who are famous for manufacturing pure
wool, woollen cloth etc. Many depart-
ments of the Government including the
Defence Ministry perhaps purchase
their requirements from these mills,
Therefore, they bave a very wide and
flourishing market. Now, how did such
an industry fall sick? This is indeed
surprising. We have all glong been say-
ing that since our Independence in
1947, the Government had followed
such a capitalist policy which hag re-
gulted in the concentration of the
wealth of our country in the hands of
a few individuals or families. These
capitalists have their representativeg in
the Government also. The State policy
is dictated by them. In fact, these are
the people who are running the Gov-
ernment of our country. They are
wholly self-seekers. They want to go
on amassing wealth and make moun=
tains of personal wealth They evade
income-tax bribe officers, taFe out the
prohts of one Ml or factory and invest
it somewhere else and in this way gra-
dually leads a flourishing industry to-
wards ruin and bankruptcy The Gov-
ernment is g mute spectator because
their representatives are 1inside the
Government and the Government runs
according to their dictates. As a result
of this, many many more industries gnd
mills are also falling sivk like this Bri-
tish India Corpuration and are moving
towards financial ruin. These people
ignore the legitimate demands of the
workers, leave them to starve, they
raise the prices of their products in a
most{ irresponsible manner. They hide
their wealth in various banks and go on
amassing vast personal wealth totally
ignoring the interest of their country
They suck an establishment dry and it
gradually falls sick. They carry on un-
fettered plunder of the country's
wealth. They bring misery for the
working classes and ultimately for the
entire poor people of the country. The
Government is helpless they cannot
take any action againlf these- pirates.
They can only mount heavy loads of
indirect taxes on the masses which
raises the prices of all commodities sky

*The ori;l;al‘ Spsech was delivered j; Bengan,

-
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rocketing, Now, the British India Cor-
poration wag not taken over in the last
eleven years only because the Bajoria
family who control the majority shares
of this Corporation and are the proprie-
tors, is sure to have association with
those who matter in the Government.
That is why they were allowed to loot
and plunder for the last eleven years.
They were also helped to raise tihe
aforesaid 8 croreg and 17 lakhs of rup-
ees to make their loot complete. In the
context of this Bill, I am reminded that
many other industries oll over the
country are fast moving towards in-
duced sickness. What is the Govern-
ments thinking in regard to them?
What seps do they contemplate to
prevent them from falling sick?

Now, when the Government is tak-
ing over thig Corporation, we have to
think what is the financial and eco-
numit condition of the 8000 workers
who are emloyed there. Have their
provident fund amounts been depo-
sited and properly accounted for and
whether they got their bonus and
other dues that they were entitled
to, rcgularly? We have to know all
these things, “I wish and hope that
the Government will pay <ue allent.on
to the interests of the workers after
the take-over, The workers will not
be allowed to suffer on any account.
One thing more, Sir, the  existing
Board of Directors has become diseas-
ed and has to be wholy reconstituted.
A complete overhaul is necessary. If
the old Board of Director is brought
back then the same routting situation
shall prevail. Entirely new Boarg of
Directors with representatives of the
workers to the maximum possible
extent-must be constituted for effici-
ent working.

Lastly, Sir, the Government is tak-
Ing over the responsibility of running
this company and are spending a huge
amount in buying its shares also. Why
are they golng about like this? Why
are they not nationalising it right
away? This is an industry of national
importance and should have been na-
ticnalised, I will like to know from
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Hon. Minister his clear viewg in this-
respect, I also hope that he will pay
attention to the points raiseq by me.

SHRI R. L. BHATIA (Amritsar):
Mr. Chairman  Sir, I rise to support
the Bill presenteq by Shri Khursheed
Alam Khan and I congratulate him on
his taking over this British India Cor-
poration Ltd. This Corporation is fair-
ly popular and has a big name in the-
country and ig producing high quality
snuff for the country as well as for ex-
ports ang it is also producing woollen-
goods for the armed forces, But, some
how or the other, this Corporation went
into the hands which tried to violate-
rules, It went into the hands of those
people who are trying to make un-
necessary benefits out of it.

We all know the famous Mundhra
case. Mundhra, somehow or the other,
through a shabby deal, got shares of
this Company and then tried to take it
over, from the back-door and there was
a great row in this country; and there
was a good deal of discussion in the
House and so it was decided that the
Government should intervene and the
Government did purchase shares of
Mundhra and that is how the Govern=
ment inierest was drawn into this Cor=
poration. The Minister has explained
to us i1ts balance-sheet. But these Bajo-
riag are alsp doing the same sort of
thing, It was mis-managed and the in-
terests of 8,000 workers were involved
in this Corporation and Government
was naturally concerned not only about
the finances which were public finances
but the public institutions have ad=-
vanced crores of rupees to this concern
and this fine company which has a
number of units in this country direct-
ly under it like Lal Imli and Dhariwal
woollen goods which are very famous
and they have got a number of subsi-
diaries which are controlledq by ithem.
It was in public interest io logk into
the affairs of this Company and when
the Government found that it was gett-
ing sick and the interests of the work-
erg were not safe, the Government took
it over, I congratulate the Minister for
this. Thig unit in Dhariwal which &
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algo in Punjab—ang I know intimately
about it—is producing very high qua-
lity of woollen goods, this is, perhaps,
one of the biggest units in India pro-
-ducing blankets, suitings and other
woollen goods which are required very
Jbadly in our country. All this was
getting ang so, Government hag to in-
tervene, This is a policy of our Gov-
ernment to take over units svhich sre
not being run properly, which are sick
or where the interests of the employees
.are involved. In this connection I must
point out that Government have al-
ready taken over 102 textile mills in
this country and they are themselves
managing at present 17 textile units.
Thig is a part of our policy that where-
ever it is felt that the employees' inter-
est are involved or public finance are
involved or it is in the interest of Gov-
ernment to take it over, Government
takes it over. So, this unit also is one
of those. I congratulate the hon. Min-
ister ¢or taking over this organisation.
Mr. Satyngopal Misra askeg why the
Government did not take it over earli-
er when thig umit was going on like
this for some years, Government was
asking the management to look into it,
but somehow or other the other party
was not taking interest. Whenever
there is a dual control, it is very diffi-
cult for one party to have a decisive
say and to have a decision which is not
acceptable to the other party. In order
to remove that anomaly, Government
have done well in 1iaking it over for
which the Minister deserves congra-
tulations, I congratulate him and sup-
port this BIll,

s wer ¥ wmw aaf (arw ):
Wt ngiza ¥ A 1Ay fean fafew
gfear v Nwa  fafass § wic faw
F1 1930 ¥ Wwedwa gur 91 wTH
IHAT e O E ST 9T wufy-
Tén Mgt ag saama dma g 1w
s At § f ardare w5 w9,
FA Hex wrdr Arfr § , AW agy
sfeg & 1 wg ava sqar wY Sawey
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afl &Y <@r 9 W< gar fean ot ot
e @rar | wfazar fewm w oY
Y IEFT BT § &g @) 1T W@rar |
T4 W HTEYCOr ST ST WY @A 91,
Tegsfe &1 W To ¥ waT Ar )
1T ara g arg faefia deqm) w1 o
Ta ¥ WAz 9r | sWifAr FER W
T W OBIH TWE 4T | I 9§
Q%  aar€ o7 yaar 4 1 Ffwa
A S T T AT 4 @
fana @m «TEI # TWIT groa T
fdr = af DT e ars @ AT
@I &1 s@  afda &1 9T @
&1 Star M nmAL asEEY X agr
2 ze® =Y agx faar arar sifke
qr 1 OF LI F uwa ¥ ar FH
A BH F) uI gy BRF) femr @r
wFarar 1 Afen w1 A Far aur
g T2 " g ) fana @ s
¥ wdr wifaws feafa  @wa g
af 9@ 1 LTErOT sfAAT ®)
wrer A fea @ oar 1 qSfr 9T W
QDT THAWTE HIT SURT ST | W72
FAR ARG W AR S | IAFY
TAT &T AT &% 9T | AR THIT
q SN #zw Izrar § ag Sfea #aw
2, 3% Fm P 1 4T F ¥§
BIW G BT GgHQ & | W ST w6V
s gur gf & | Afaa F wwwar
g fr ag qewa agd ferar sirar wfgg
qr | A Y f ofr wfew S waw
FBRT MT § 1 # afsa F@ &7
fadely agr § 1 um nawm s,
Afea ow wedt snawar Hfag | w0
Qur w@ fear war & st amgT ¥
u¥t IRE F7 Hr@TAT O ANy gfeaw
quEfyr ¥ qq wWr § SuE
grera faa wfa feq aow idy or @ &,
qsf qz #¥r & wfasifat o, €
Ta arer agt 8, & €1 e wANY

q ), 4E =R I A uewsar §
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gar atg @ N ofsws ST A v &
70, 75 T a3 w2 ¥ _F @
g T arad gy IR,
AH1 TP AT aTg A TTEC W
NET[ 51 0347 AT AR AT graraT
AT § FF qGMe3r FAT @ wAw
BT ¥ /i 9T AT |

SHRI C., T. DHANDAPANI (Polla-
chi): Mr. Chairman, Sir, I rise to
support the Bill moved by the Minis-
ter for taking over the British India
Corporation Ltd. I am one for the
nationalisation of all the industries
which are producing goods intended
for the common people.

As far as this company is concerned,
as stated by the Minister, it was incur-
ring losses right from 1971 and the
management was not upto the satis-
faction. A Committee was appointed
and a report was submitted. Action 1s
being taken after 3 long time. From
1871 to 1972, why has the Government
not taken action on this report against
this company? 1 am very sorry to see
the sorry state of affairs of the func-
tioning of the financial jnstitutions,
They made the advances to this com-
pany. The nominces of the financial
institutions have collusions with this
company and they do not report about
the exact financial soundness of the
company either to the Government or
to the Company Law Board. That is
the reason why the Central Govern-
ment has to come forward with a
legislation with regard to many indus-
tries. We have seen many industries
being taken over by the Government,
The simple reason was this. A long
rope was given to the monopolists as
well ag the capitalists, So, this state
of affairs should go and Government
should take prompt action when they
find that the company is not in a good
condition financially, Therefore, I
would appeal to the Minister that at
least in future, the Government should
take prompt steps to see that this king
of activity iz not continued in the
financial institutions.
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I have known many cases in Tamil-
nadu where one industry had already
been involved in some scandals, That
industry wants to buy the shareg of
another company, The I.D.B1, gladly
made the advance of Rs. 3 crores to
buy the ghares of another company.
That company is already involved in
the scandals,

In the same way, I have also come
across an interesting thing, The Bri-
tish India Company is a family of
Bajoria. The company is in a finan-
cial crisis. That company was trying
to acquire the share of another ~om-
pany by getting financial assistance
from the banks. I go not know what
the State Bank ig doing. I do not also
know how they were ready to give
the money to Bajoria Group.

MR, CHAIRMAN: You ask the
question from the Finance Minister
and not the Industry Minister.

SHRI C. T. DHANDAPANTI: of
course, I hope he will convey this
to the Minister of Finance, The Bri-
tish India Company tried to acquire
the shares of Messrs. Badoli woollens
Ltd. They wanted to acquire 25 per
cent of ghares but luckily Government
rejected the applications, Govern-
ment did not allow them to acquire
these shares. The Company Law
Board rejected that. The Manage-
ment has looted the company. They
have not at all been running the Com-
pany ag per regulations of the Com-
pany Law Board,  How the mono-
poly Houses are being flnanced by
these financia] Institutions, I want to
know. So, such kinds of actions by
these financial institutions must be
stopped immediately. As far as
nationalisation is concerned, as the
previous speaker has said, we are
acquiring only the shares. I would
request the Minister to take away the
shares and nationalise this concern.
The management hag already looted
the company. What is the necessity
of paying them? I find that you are
giving them Rs, 22 lakhs. It is not
necessary, I think. Is it 3 reward for
such persons who have already looted
the company’s money?
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Naw, Sir, about the employees, nor-
mally, when a company is being taken
over by the Government, the emplo-
yees® interests must be taken into
consideration. I am thankful to Shri
Pranap Kumar Mukherjee for having
glven assistance to the Buckingham
and Carnatic Millg in Tamil Nadu.
This was mismanaged by the previous
management, 13,000 workers were in
wolved, Mr. Pranab Kumar Mukherjee
eame forward to help the industry,
Finance Minister also took equa] in-
terest. Finally Prime Minister her-
gelf took interest and passed on orders
to invest some money in B&C Mills,
and that has been done. Ag far as
the employees’ emoluments are con-
cerned, they are not getting the same
emoluments which they were getting
before take-over. He should not
apply the same formula to the woollen
mills, So, Sir, there should not be any
difficulty in the matter of fixing the
emoluments of these employees.

I conclude by appealing to the hon.
Minister to bring in g legislation in
the matter, Though it is not strictly
relevant here, I wish that he brings
in a legislation to take ogver the Buck-
Ingham and Carnatic Millg jn Tamil
Nadu as early as possible,

MR. CHAIRMAN: He is more in-
terested in Madras.

SHRI C. T. DHANDAPANI: Of
course you took interest. Your Minis-
ter was kind enough to help them,
13,000 employees were saved for
which I thank him,

SHRI KHURSHEED ALAM KHAN:
I also went there personally.

MR. CHAIRMAN: Mr., Khursheed

Alam Khan i personally interested in
your Madras,

SHRI C. T. DHANDAPANI: T am
thankful to him, By saying this, I
welcome the Bill and I support the
measure. Thank you.

oft gew wer (AT ) gl
wieg, fufew {feqr wo & 34 w1
¥ faar v sper ar, fafew dfen
WGTWH W W0 W W # | waAr
% ¢ fis fafew ¢fear st fafide
@ T ¥ wrege aw g

& T @1 (€T WgHT Wigar g
weft w@ww & fo @ A Ay qefaer
oo Agi & 1 wff qefaw @ ar
9q 7 ®r @Y | H TV,
ardrare surar wege g, fafew efear
FIGIOH I HIE A& ATHAT | AGEAHC
wh  fafew gfeur A @ @ of,
fafewr sfear wORws 1 o gy
g g s | N axerd &Y
g FfAT |

awraf W @ W AEeEeTE-
dwd wgr fear 8, woft @ & W@
g

st g W @ AT WY wOT
@ FT AT )

oF ZEC Sl ate § wgeT gt
g fr ®rr @ wewr s @ ¢ W
AFr I A GT H FT W R o
Tw awt @l aww ¥ oW oewdd g fw
TE Yo & aw Hif it ww N
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TR *t i ax NE Trx weh
@t wnfedeq & w¢ faar 1 o
a¢ wvrg aff ¢ fao mferg strar
THa &, B WT ¥ Ry wiizreg af
amr wfgy o

FITE T AT AGAE 1 Agd
WY g4I W@ 1 "AA wgRa F
W WY w8 gET a4d £ Fuw
o€ qT FAT WG F W I ARG
® W WIT R ST, B4 W WY
gty Jfws fr o7g wr 9 @&
RI§ AGI FE 1 T AT TAL
& A4F 7 W@ a4, AEF T4
FAUF T4 701 Fi giqas & 95
gh, §T F T L1 AT FiAT |

NG TA WA AR 1 AN
ANE WH TgWzd T4AT TZY &
¢ Wk TR ¥ a0 5T F HE
ANEE( B, Aq4+42 H§ 3400 fgear )
fag & s'er 7 3I8T Wy s
& fa1 £3 737 WAT IIr I¥, 9
® FEIIEL DAL

TF AT W T TR § |
qNYd @7 ¥ & 34 0% raAeed
# qer g o waEd qge g & 0
AT W ArGFHEET Y, FE wa-
AL WY W qfFT FHag w235 & )
Faa Ridwra ¥ frg, @ A qamr
afl o, WA T A@ F AR
2 o qsqzger fmadl & wmawgy W0
afg § I F A & g oA R
xafrq aiwe swg weg; sy arfe
IAE ¥ A W WIST §Y NT | qF
a1 § wg W ¥ xq fea w0 awgw
WYY § WK IFNE FA(E o oo A
%% wit € 3 I AR faEw
w0 '
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ot waer frer wgee (W)
T AR, TEAT BT WIEqT 4
g e g Fow vgaa & 6w
B WA W B WY FAKY | qrA
o qofrefy wY WiAafaee gdafy
€& N A ¥ wE A § AT
¥ Fgmar ¥ § W fafaw fade #}
ghaard AT &, AT F I FH AV
O GAATE ITHI Y ML § 7 Fg FC
fo Ta & 9gmr wr favm Dar, &
7g 9« & N A & w7 Iqwr afonw
T gt & gawr Iqamr adl
FA § A M F fga ¥ gawr ador
#ft #Q afew wox fgq * a7 &
TE F WU awA St weafrai Ay
FAE IAT IT G 1 WK
fasg #r ¥t agr g=a 8, B wEr
T w1 Corfafar 3aw & 99 #r
WY agr gera & 1 THY 9%g ISRl
aatfaar & o wear § 72 W oOF
e agach TR 1 TER
g FHAT HT AIA T H A A, 1§
IE W WA TG F WAL "wSAT A
S AW W ¥ &0 g S
Fuex g dgr ¢ o fyfew gfear
FOIRAA F FIER A9 A 7
F 1 A FER T EIT AY FT qrer
#r &1 Afea ¥ aud § ag T
iy & f® oT@ w1 AmaTrA ¥
qrz qehawTw ¥ wT ¥ oAt wf)
ferqr war ? #ar USHAFTT T T
ey w@rea 7 wu & e afl, Tsfrasor
g7 afl T | ST W A4E
FEA A R®E 1 WX AR W W1
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The company needs tg make gross
saleg of Rs. 18 crores to break even
It spendg 8y many ag Rs. 6 crdres on
wages and Ra. 7-crores gn raw mate-
rials, its production capacity is 30,000
worsted pieces of 70 metres
each 50,000kg. of carpet yarn, 40,000
kg. of hand-knitted yarn and ] lakh
kg. of hosiery,

“The company's losses during the
current year are feared tp jump to
Rs. 8 crores from over Rs. 3 crores
during 1979-80 as the mill is run-
ning at 30 per cent of the rated
capacity. During 1978-79 the com-

pay suffered a loss of Rs. 241

crores’.
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THE MINISTHR OF STATE IN
THE MINISTRY OF COMMERCE
(BHRI KHURBHEED ALAM KHAN):
At the putset, I must reslly thank
the Hon, Members from both sides,
who, in the first instance, have all
appreciated Government’s decision to
acquire compulsorily private shares
in these two units. Besides that I am
also very grateful for the valuable
suggestibns given by a number of
hon. Members. We will certainly keep
these valuable suggestions in view,
We will gee that whatever best ad-
vantage can be takep of these valu-
able suggestions. We would not hesi-
tate to do so. I assure the hon, Mem-
bers that we have made a special note
of whatever they have said and we
will certainly give a due consideration
to them.

I would not like to take much time
of the hon. House, but I would cer-
tainly like to refute certain allegations
made by hon. Members, particularly
by Shrij Satyagopal Misra, He alleged
that the Government had kept the in-
terests of Bajorias ip view. If the
Government had any interest in Ba-
joria family, they would not have ac-
quired the shareg in thig fashion, 1
may assure hon. Members that we do
not have any interest in Bajorias or
Kajoriag or anybody. We have got
interest in our policies, in the workers
of those units and the workers in
general,

It is a fact that the cloth produced
by these two units wag known all over
the country. I can assure the Hon,
Memberg that this cloth will again be
in the market with a bang. And you
would find thet Eal Imli and Dhari-
wal, the nameg which had faded out
for a little while, are there shining
with Ythe lustre of théir own,

Misraji has asked as to why no ac-
tion'was teken whtn these mills star-
ted losing. As Hon. Member has
mentioned, upto 1 these mills were
makirig quite a Food profit. There-
fore, at that gtage, it wag-not possible
to Intervene gnd acquire com: dily
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A point was raiseq gg to what was
the necessity for promulgating en
Ondinance. It is obvioug that if we
woult have introduced g Bill for com
pulsory acquisition of these shares,
the parties who were responsible for
trying to run these units to destruc-
tion would have known our intention
and you know what they would have
done, as was done in the case of the
Bareilly Sugar Mills. Since we did
not want to give them any chance,
we dig not give them any information
in mdvance., They were taken by sur-
prise and in this way we have saved
practically everything that belongs to
these mills and that should have been
with these mills,

As Shr; Bhatig rightly mentioned
these mills had their gwn name in the
country. They will again be back
and you will find their cloth in all the
citles, I assure you that the cloth
that wil] be produced jn these mills
will be of the highest grder. We will
ensure that the best quality cloth is
produced there. Besides, I have given
special instructiong that not only the
best quality expensive cleth should
be produced but a certain percentsge
of cheaper cloth shoulg alsg be pro-
duced, as we are producing in our
NTC mills, for the use of the poorer
- aections of the geciety, sg that they
8n also be benefited by these mills.

As Shri Varma said I quite appre-
ciqtg that there cannot be any two
iniong about the acquisition af

. A question was asked why it

whs nét done earlier. Ag I mentioned

" earlier, uptg 1877 there was no oc-
casion for the Government to inter-
vane, becsuse the milly were wot
ln:hl. vather they were making pro-

T
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1 can give this assurance that we
will dp everything possible to restore
the health of these milisjang to ensure
that they go into production with full
steam, I am sorry, I do not know
anything about the leather factory,
because that was not connected with
this matter. In any case, I will look
intp the matter., If there is something
wrong there, certainly we would like
t.c;mhke corrective action in that case
also.

Another hon. Member said that
since some of these financial institu-
tions provide money to these mills,
and their representativeg are nomina-
ted to the Boardg of these mills, when
they started falling sick, why did they
not warn theiy gwn institutions well
mn time so that the situation could
Fuve been saved. 1t is a very valid
suggestion ang I can assure the House
that the Government s seized of this
fact and surely something will be
done so that in future goma arrange-
ment js made. At the first sign of any
sicknesg in the unit, it is the responsi-
bility of the nominees of the flnan-
cia] institutions in the Board to report
this fact to the concerned authorities,
the financia] institutions, the Central
and State Goveinments, sy that re-
niedial measures are taken, and these
remredial measures should be such
that corrective gction could he taken
to ensure that tliey are not run to
destruetion and that they do not in-
rur heavy lovses,

Coming o the money paig for the
shares acquired, I must say that we
have paid only Rs. 10 for a preference
share which has a face value of Rs.
100 gnd 10 paige for an ordinary share
of the face value of Rs. 5. ‘They
have got hardly 10 per cent ang this
is because of the negative value of
the shares. So it cannot he assumed
that Government have been gquite
liberal to Bajorias or Kajorias. We
have not been liberal gnd we do not
wish to be liberal at all,

MR. CHAIRMAN: Wha are these
Hajorias? Bajerias ig all right
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SHRI KHURSHEED ALAM KHAN:
I do not know. I only repeat what
I heard from  the other benchea.

Shri Suraj Bhan wanted to know
why the name British India Corpora-
tion is still being continued, I agree
that these millg are known to the
public by the familiar names Lal Imli
and Dhariwal. The British India
Corporation is the registered name
and it cannot be changed except hy
following a certain procedure, which
is a lengthy procedure,

=it waen faw wgw (Fifagd) :
A W irw & 59 |

MR. CHAIRMAN: No, no. How can
he do it unless he knows the law? He
should know the law, then he can
tell. He will study the Jaw and con-
sult the Law Department and give you
the answer.

SHRI KHURSHEED ALAM KHAN:
You correctly said that the Britisn
have gone gnd when the British have
gone, the parapherneliy remaining
there should alsp go. I do net give
any assurance, but thig is how I feel,

Another hon. Member has ggked as
to why timely action wag not taken
for the modernisation and for getting
new equipment for these mills, I
would like to mention for the infor-
mation of the Hon. Members that we
have already estimateq the cost of
modernisation at Rs. 340 lakhs and
out of this, already we have spent as
on 31-3-1081 Rs. 275.55 lakhs on the
modernisation and the machinery
which was lying at the port, as has
been mentioned by another Hon.
Member, has already been brought to
Kanpur, it hag already been installed
and in fact, about two months ago,
I personally went there to inaugurate
that section and that is the combing
machinery and it is already in action
and in production.

Sir, 'ﬂé)ther point was raised ag to
why compulsory acquisition of
weshamwusedundnutthevud
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‘nationalisation’., There, we have been
rather carefu] on account of one fact
that the advantage in acquisition of
shares ig that simultaneous control is
obtained over the subsidiary and
other units of these eompanies, That
is the only advantage that has been
kept in view,

As far ag the interest of the wor-
kers is concerned, I can assure the
Hon. Membeys on both sides that the
interest of the workers is g5 dear to
us as to them and we would not allow
their interests to suffer on any ac-
count and I can assure you that they
will not lose anything.

Very correctly one Hon, Member
from the other side mentioned about
Buckingham and Carnatic Mills, We
have not taken the Buckingham and
Carnatic Mills, but for the sake of
13.000 workers there we intervened
and we ensured that the mills were
reopened. The lock-out was declared
for three months, but we took special
interest in ensuring that those mills
were again in action and in produc-
tion ang we arc glad to say that those
mills are now producing and are now
in action and there is no worry about
workers on that account. I can assure
this that the interest of the working
class is always foremost in our mind,
in our policy, in our decision and in
our actions.

Sir, an Hon. Member said about
some ex-Chairman of the BIC. Well,
that Chairman is not present in this
House, gnd I am afraid it will not be
possible for him or for me tp answer
on hig behalf, but T can assure you
that we wil] not allow anything of
that sort to be done because now we
have the control over the Board of
Directors, No doubt, at that time the
Chalrman of the Board of Directors
was appointed by us, but the majority
of the Directors wag not with us and
that was qur main problem ang that
wag the maip troubls which we were
faclng at that tme.

About the saleg agents, I can as-
sure the Hon, Members that we ure
very particular In ensuring ang In
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sopeening the agents before they are
appointed because these szales agents
are likg our eyes and ears and unless
we have proper ang good sales agents,
1t would not be possible for us to sell
our product and because we want to
sell our product, we wil] be careful
about it. 1

Another thing which was said was
that we are always thinking of some-
thing export oriented. No doubt, the
Hon. Members will agree that we are
in a very bad situation as far as the
exports are concerned. Therefore,
every possible effort is to be made on
this account But there is no question
of ‘export oriented’ because these mills
have been supplying cloth for the pub-
lic, for the forces and for our para-
military forces and they will continue
to do 11, But at the same time I would
very hurmmbly submit that unless the
name of Lal Imli and Dhariwal re-
mains in the export market it will not
be in the interest of these mulls or in
our own interest because once you are
elbowed out of export market, it is
very difficult to come back.

As far aeé the interest of the domes-
tic requirement is concerned, I would
like to mention here i{hat we have got
111 NTC mills with us and you *would
be glad to know that we are produc-
ing about 70 per cent of the cloth only
for the lower income group people in-
cluding 350 million metres Janata Cloth
which is produced for the poorer sec-
tion of society, In fact the mills which
we have got are the clothiers of the
nation. We are very proud that they
are the clothiers of the nation. I sup-
pose I have been able to explain every-
thing.

As far ag ‘hirdey parivartan’ is con-
cerned, our ‘hirdey’ is very pure gimple
and soft.

. I would once again thank the hon.
Members for their wvaluable sugges-
tions. I am very happy that this acqui-
sition of the ghares compulsorily has
been supported by all, for which our
thanks are due to the Hon. Members.

Corporatien Ltd. 338-
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S g AT AOATC : FA AL
T qg vEr e g =fawl 5 W w
ST TEA § WX @ W 98 aliw
& WT | g qg 8T Fi A% ARA-
A A WY o wIT &F, w9 w[E-
Fevell @ ¥ fo qa® fag v QAT
aarf § ar aft ?

SHRI SURAJ BHAN: Workers should
purchase the shares also.

SHRI KHURSHEED ALAM KHAN:
It 18 well understood and generally ac-
cepted policy of our party that the
workers particlpition 1n the manage-
ment 1s an accepted fact.

ot g0 wATT WAy : FAgE 7
Sa%1 w4 faaar afgq | & ag sw=ar
w1gat g g9 aaw wrq #30 q1 78
ag qrferdy §rqefl & &< 3T 7@ 7

MR. CHAIRMAN: Indirectly it means
that.

SHRI G. M. BANATWALLA (Pon-
nani). I am on a point of order. Be-
fore we put the question let us have
a Minister of Cabinet rank present in
the House. Let the Government—not
take the House so lightly. Strictures
from the Chair I beseech you, Sir.

MR. CHAIRMAN: I leave this ques-
tion to the hon, Speaker to decide. I
am not going to make. . ..

Y weitT R @t @ g A wow
Far & forg ooz

SHRI HARIKESH BAHADUR: This
kind of matter has been taken up in
the House peveral times.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Why should they make
any distinction? Minister is a Minis-
ter. Why should they make g distinc-
tion? AInterruptions)y
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SHRI R. L. BHATIA (Amritsar):
Shri Banatwalla raised an objection
or made seme suggestion. Are they
mot satisfied? It does mot meke a
difference whether a Cabinet
Minister is there or g Minister
of State is there . He is incharge. He
has very well satisfieq the House. He
has replied to each and every point of
the House which was raised here. We
are smtisfied, That is the reason why
we are passing it unanimously.

MR. CHAIRMAN: I noticed that the
Cabinet Minister hag been sitting all
the time when the debate was going
an. Just one or two minutes before he
left the House. He might have gone to
ease himself. Why do you not allow
him to go? He was sitting here two
minutes before,

‘The question is:

“That the Bill to provide for the
acquisition of ceftain shares of the
British India Corporation Limited
with g view to securing the proper
management of the affairs of the
Company and the continuity and de-
velopment of the production of
goods which are vital to the needs
of the country and for matiers con-
nected therewith or incidental
thereto, be takén into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall
take up ¢lause-by-clause consideration
of the Bill.

The question is:

“That Clauses 2 to 21 stang part
of the Bill.”

The motion wag adopted.

Clauses 2 to 21 were added to the Bill

Qiakige 1, ke Enacting Formula, the

Preamble and the Titie were added to
the Biil,

SHRI KHURSHEED ALAM KHAN:
1 beg to move: ’

““That the Bill be passed.”

Ltd. (Acquisition and
Tranafer of Usdertakings) Bill
MR, CHATRMAN: The question is

“That the Bill he passed.”
The motion was adopted.

-

16.16 hrvs.

DALMIA DADRI CEMENT LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL

MR. CHAIRMAN: Statutory Re-
solution—Shri T. R. Shamanna. He is
not here. So, the Statutory Resolu-
tion has not been moved because he
is absent from the House. Tie hon.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Mr,
Cheirman, Sir, 1 beg to move: "

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
such undertakings so as to subserve,
the interest of the general public by
ensuring the continued manufacture,
production and distribution of
cement which iz essential to the
needs of the economy of the country
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

As the House ig already aware, the
Dalmiag Dadri Cement Limited (Ac-
quisition & Transfer of Undertakings)
Bil 1981 was introduced in this House
on $th May this year, but could not
be taken up for consideration during
the Budget Session due to paucity of
time., The Bill hag -vought approval
to the nationaligsation of the cement
undertakings of Dalmia Dadri Cement
Limited anq to its vesting on its
mationalisation with the Cement Cor-
peretion of India.

Before 1 request this House for con-
sidération of the Bill and its passing,

*Moveq with the recommentation o the President,



